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(By Shi'i Naresh Kaushik, Advocate)
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ORDER(in

ihia RA la filed On behalf of applicants to raview the

order and judgemeiit dated 18.5.2001 passed in OA No. 197/2000,

05' paaaiii^ appiupriate directions in MA No. 3127/2000.

1. MA No.j12Y/ 2000 was filed by the applicants on 14.12.2000

to stay tne oM dated 1.12.2000 by which three of the original

1V an t s vvere sought to be retrenched w.e.f . 31 .12.2000 by

giving tiiem notice under section 2tiF of Industrial Disputes

act, ia4i . However, 1 find fi'ora the pleadings that niether

.liSa L>eaii iiltio to L-,n 1 s na, nur any order was passed

by this Tribunal presumably because this Tribunal has
nu

^ co enteitain any applioation filed against the

o.iaei pc-iSoed unoer xD act. moreover, the OA was allowed with

Li 1 j." 0 O L ion to rosx^ondents to. p--V t; i" 11 y t l~i S ■ jj tl X'11C u X 3. P S ^ 1V* e n

ij'j Lji0 cix^px iC3ii Lia 3nci considor rsgulanscit ion of their

■services in their turn from the dates vacancies are available

in accordance with the rules and instructions on the subject



2^

issued by the Governnient from time to time. Thus there is no

error on the face of record that would warrant review of

judgement dated 18.5.2001 under Section 22(3)(f) of

Administrative Tribunals Act, 1985 read with Order 47, Rule 1

of CPC. In the result, the RA i's rejected.

(M.P. Singh)
Member(A)
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